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Advocate(s)........oooue..... Mr. L. Jena

ORDER(GRAL)

HON'BLE MR. A.K. PATNAIK, MEMBER{JUDL)

Heard Sri B. Rout, Ld. Counsel for the applicant and Sri L. Jena,

Ld. ASC for the Union of India.

2. This Original application has been filed by the applicant with

£

the following pravers:-

“(i)To pass appropriate orders directing the departmental
respondents 1o consider the case of the applicant to grant
temporary siatus to him anc to extend all the service and
consequentia C fits to which he is entitled to with effect
ate of ;ﬂymenf of such benefit by his colleagues.
! such other order(s)/direction(s) calling for the
relevant records from the Department as are deemed just and
proper in the facts and circumstances of the case and atlow the
Original Application with cost.”

3. It 15 seen that a representation dated 31.05.2012 (Annexure-

the applicant 16 the Asst. Superintending

ical Survey of India, Av/Po/- Ratnagiri, Dist-Jajour,

4 o

Odisha (Respondent No.5).
nion of India is not in a position to

apprise this Tribunal s representation.

ut, Ld. Counsel for the applicant submitted that ne reply
nas been received on the said representatiorn: iii! date.
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cant at Annexure-A/3 is
penaing with Respondent No.5, as agreed 1o by the Ld. Counsel for the
parties, without entering irwo the merit of the case, [ direct Respondent Nos.2

and 5 o consider and aispose of the representation at Annexure-A/5, if not

reof in 2 well reasonad
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(7 2. wWilh the above ooservation and direction, this O.A. stands

.
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‘disposed of at the admission siage iiself

6. Send copy  of this order along with paper books to
Respondent Nos.2 & 5 (st the cost of the applicant) for compliance and
free copies of this order be made over to the Ld. Counsel for the parties.

7. Sri Rout, Ld. Counsel for the applicant undertakes to deposit
the postal requisite by Wednesday i.e., on 12.12.2012.

\GAleed_-

(AK. PATNAIK)
MEMBER(JUDL.)
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